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. Konmate, o § Nm?;?’ |
ZR

Respoméent(s) AL/\/\“,@&/ (g &éj/«\/ /m/(i

>= for Applicant(s) M . @ . <§ /@ﬂ/) M_/MJJ?’ ’

( See Rule 42) A A

in The Central Administrative Tribunal

- Advolcate for Respondent(s) ; ﬁ,
i A
/Qy Hhpent
Noted of the Regéstfy ; Date - Order of the Tribunal
1 ’ , —
i 2.2.00 Present: Hoh'ble Mr G.L. Sanglyine,
. ! Administrative Member
C e

Learned counsel Mr B.S.
Basumatary for the applicant and Mr S.

Sengupta, learned Railway Counsel for
the respondents.

The application is taken up for

disposal at the admission stage itself.

-

The  applicant is a Depﬁty

Station Superintendent, . Guwahati
%? fwéo' Railway Station. He: was 'transferred
'é?& ' from Guwahati to Jatinga - Railway

Station. In this application ‘he has
impugned the  transfer order dated
28.10.1999, Annexure 1.

Heard Mr Basumatary and Mr
Senguptau I am of the view that this

original'application is to be disposed
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of w1th dlrectlon. According to the

appllcant he submitted representation
H}vdated 5{11.1999. The Divisional Railway
s I - | 'Manager- .((B)Y./ N.F. Railway, Lumding,
| communicated to the applicant by letter
i dated 3 12. 1999 that. his. retentlon at
Guwahatl has not beén con31dered by the
- competent authorlty.‘ and +herefore, he
was to ‘carry out the transfer 'order
immediately. The applicant further
submitted representation; ... :  dated
2.12.1999. This is pending disposal%bf'
the reapondents.,From the letter dated'

3.12.1999 mentloned above 1t also

appears that the respondents did not
even consider the representation of the
applicant.

In the above circumstances, this
application is disposed of with
direction to the competent authority
N SRR SR -of - the respoﬂdeﬁts to paqs a speaklng.

o IR 2 F ST
order dlspOSlng of the representatlon

- AZ}&JD}Vﬁ ' o
@37’ wiin @pf : dated 5.11.1999  submitted by the
;u%d b J}%’ applicant. as well as his representation
:}2%if,d¥g>42 g*Le’L1aV\ dated 2.12.1999. The applicant shall be

WM) /&2 Joe 1_//,!49}/0 com unicatedga speaking order within

‘4z7 7m0 <F¢x¢/f%1J3 . | ' for!yféve da#s from the date of receiot
N K of this orddr. Till a fresh order is
4V<; issded, the ioperation of the impugned
%")ﬂ)ﬂwﬂbv | ordér dated 28 10.1999 shall be kept in
' abeYance. ;
SLBE>L&:) ﬂ/{t&& AN Ee] 1 5 L1berty is given to the applicant

to lagitate tf he is still aggrieved

WO‘ L’[ ” &O&»S %’D‘bg‘ﬂt with the orddr of the respondents.
{

Ry

t,

Member
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IN THE CENTRAL AD¥ IBUNAL :::::: GUWAHATI BENCH

(An Application under Section 19 of

PITILE OF THE CASE

Shri Kamala Kanta Swargiary

~Versus~

Union of India(Rly)& Ors.

GUWAHATI.

Act, 1985),

L)

Applicant

e

Respondents,

s+ INDEX:

the Administrative Tribunals

O.A.NO.C§2§?/ OF 2000,

Sl.Nos __ Annexure Particulars Page Nos
1e — Original Application 1 to 8
24 ——— Verification . 8
30 1 Orde$ No.E/39-20-SS/PVII(T) dtd. 9
28.10.99
4e 2  0.M.No.7/61/1/1M dated 26410499, o
5e 3 Doctor's Certificate. 1
6o 4 Applicant's representation dated 2.12.99, |2~ 193
7. 5 Memo No4ES=185-K(T) dated 3.12,99(signed 14
on 6.12,99).
Filed by
L

| Date 3

Advoegte
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Application under Section 19 of the Administrati Tribunals S

:IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH

GUWAHATI.

Act ,1985),

Q.4 NO.XQ OF _2000.

BETWEEN

Shri Kamala Kanta Swargiary,

Dy.3tation Superinteﬂdent,Guvahati,Rly Station, .

$/0 Sri Banshidhar Swargiary,presently under

transfer from Guwahati to Jatinga Rly.station.

LI N N 3 PLIC T

AND

Te

24

3

4e

5e

1.PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE

(a).

The Union of India,
represented by Divisional Rly.Manager(P),
N.F.Railway/Lumding.
The Chief Operating Rly.Manager,
N.E.Rly./Maligaon.
SreDivisional Operating Manager,
N.F.Rly./Lumding.
Shri,V.Subramanium, ,
Divisional Rly.Manager(P),N.F.Rly./Lumding.
Shri M.P.Mehta,
SreDivisional Operating Manager,
N.F.Rly./Lumding,

... RESPONDENTS.

DETATLS OF APPLICATION.

A QQJWO‘
APPLIQANT.

P
«

The Application is directed against the Orders s

Order NoeE/39-20-SS/PVII(T) dated 28,10.99 issued under the

hand of Divisional Rly.Manager(P),N.F.Rly./Lumding in pursu~

Contd... 002/“'



pursuance‘of_which the applicant is transferred from
Guwahati Rly.Station to Jatinga Rly.Station on Adminje

strative ground.

der the hand of Shri M.P.Mehta,Sr.Divisienal Operating
Manager,N.F.Rly./Lumding by which it was proposed to

- ¢
() .Memorandum No.T/61/1/1M dated 26.10,99 issued un- SSC/
Q%%

impose minor penalty under Rule-II of the Rly.Servants §
(Discipline & Appeal)Rules,1968, fy
(c).Memo N0 ES~185-K(T) dated t 3.12.99(signed on 6.12§§g)
by which the representation of the applicant has been dis—

posed of by way of rejection.

2.JURISDICTION OF THE TRIBUNAL :

The applicant declares that the subject matter of
the instant application is within the jusisdiction of this

Hon'ble Tribunal.

3¢ LIMITATION :

The applicant declares that the application is within
the limitation prescribed under Section 21 of the Adminstrative
Tribunals Act,1985,

4.FACTS OF THE CASE :

4.1 . That the applicant is a citizen of India as such he is
entitled to all rights,privileges and protections guaranteed

by the Constitution 8fIndia.

4,2 That the applicant was recruited as Assistant Station Master
(in short ASM)way back in the year 1977 and posted at Lumding. In
1983 he was posted at Silghat To®n and in 1986 he wag posted as
LR/ASM at Senchoa.Thereafter he was posted as LR/ASM at New Guwa-
hati in the year 1992.The applicant was promoted to the post ef
Dy.Station Superintendent and posted at Guwshati Rly.Station in

year -1996.The applicant since the joining his department has beenm

Contd. LR Y 03/""
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discharging his duties with complete satisfaction to all.

K e

4.3 . That the applicant respectfully states that vide
an Order No.E/39-20-SS/PVII(T) dated 28.10.99 issued for
and on behalf of Divisional Railway Manager(P),N.F.Rly./Lundihg
this applicant has been transferred from Guwazhati Rly.stat-
ion to Jatinga Rly.station and shown to have been transfew~ €§<
rred on adminstrative ground,
A photostat true copy of the afore-
said Order dated 28,10.99 is anne-
xed herewith and marked as ANNEX-
URE='1thereof.
4,4 That the applicant respectfully states that prior to
issuance of transfer order dated 28,10.99 an Office Memoran-
dum No.T/61/1/LM dated 26.10.99 under the hand of éhri M.P.
Mehta,Sr.Divisional Operating Manager,N.F.Rly./Lumding Was
issued to the applicant whereby it was made known that this
applicant is going to inflicted minor punishment umder Rule-~
II of the Railway Servants(Discipline & Appeal)Rules 1968 due
to fallure in ensuring timely delivery of bed rolls in 5626
DN Guwahati~Bangalore Express on 17.10.99,
A photostat true copy of the
aforesaid Office Memorandum
dated 26410.99 is annexed here-

with and marked as ANNEXURE-t2?

hereof,
4,5 That the applicant respectfully states that he has-three
school going children who are studying at Céntral School,Maligaon
and the eldest son is appearing Mafric Exam this year.Perhaps it
is not out place to mention hefe that the session ending examina~
tion of Central School begins in the month of March every year.
That apart the father of the applicant is old aged and

a heart patient who requires random treatment as well as nursing.

COntd... 004/"‘
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A photostat true copy of
Doctor's certificate is anne-
xed herewith and marked as
ANNEXURE='3 *herecof
4.6 That the applicant respectfully states that keeping

in view my sufferings at the stage owing to his transfer

at the mid school session of the children and due to want

0K o Kion KoL

of Hospital facility for treatment of his old aged ailing

fathef he submitted a representation prayingsinteralia,re-

vocation of the impugned transfer order dated 28,10.99 vide

his representation dated 2,12.99, |
True photostat copy of the aforesaid
representation dated 2,12.99 is anne-
xed herewith and marked as ANNEXURE~
4thereof, '

f 4.7 That the applicant respectfully states that the appli-

ﬁ cant's representation praying revocation of his transfer order

| Was disposed of vide No.ES~185-K(T) dated 3.12.99 under tﬁe hand

i of Respondent No.4 and his prayer was turned down

A photostat true copy of the aforesaid

letter dated 3.12.99(signed on 6.12.99

is annexed here with and marked as ANNEH

JURE=!5'hereof.,

: 4.8 That the applicant respectfully states that he has been transe

t ferred by the Respondent Noe.4 with malafide intention to appease

é someone at the behest of some vested interests.In this connection

| it may further be stated here that on 17.10.99 5626 DN Guwshati Ban-

L galore Express left Guwghati Rly.station without Bed roll for which

| it is proposed ito take disciplinary action against the applicant ‘

| under Rule No.3.1(ii) & (iii)of Railway Service Conduct Rule 1966,

Contdoo . 0.5/"'
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fIt is pertinent to mention here that for loading and

P

;
e (::f

)}

funloading of Bed roll on the nominated train the respo-

'nsibility mainly rests on Dy.Station Superintendent,

‘Commercial and the Chief Ticket Inspector.Curiously eno:ii

@ugh on 17.10.99 Shri Tusta Mohan Biswas,Dy.Superinten=~
ddent Was on duty as over all incharge being sendor the %
‘applicant and Shri Keshab Ch.Kaiita,Chief Inspector of SE?
ﬁTickets was also om duty.However,no disciplinarv action
'has been initiated against Shri Tushta Mohan Biswas and
 the apblicant has been choosen for penalisation as such
 discriminatony treatment has been meted out to the appli-

cant in violation of Articlesi4 and 16 of the Constitu-

‘tion of India.

449 That the applicant respectfully submits that the

¥facts and circumstances relating to the transfer of appli;

cant clearly show that he has been transferred by way of punishment
which is against the established law as well as in conflict

of service jurisprudence,

4410 That the applicant respectfully submits that as

fper established procedure as well as on principle of service

Jurisprudence transfer should not be done at the mid session
of'the children,however,in the case of instant applicant it
has been done with malafide intention and 111 motive as such
%he Respondents have violated the establlshed norms as regar-—
Sds the transfer of an employee.

W4.11 That the applicant respectfully submits that considew-
‘&ing suffering of the old aged ailing father of the applicant
j@he transfer order,on humanitarian ground,ought to have not

been i{ssued by the Respondents,

W Be it further stated that to facilitate treatment and
‘nursing of his ailing old aged father applicant is on leavelas
%uch he has not carriedout the impugned transfer order dated

|
28410499,
| Contd.....6/w
|

|
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5,GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

)
L
Y

5e1 For that the impugned order dated 28,10.99 (

is violative of established law inasmuch as the impuuhiz

gned transfer order has been issued by way of punish- ¢f

ment. éf

522 For thet the impugned transfer order has been

issued in vidlation of norms with regards to transfer

of an employee inasmuch as the impugned transfer order g

has been issued in the mid school session of the child- Y

ren,

53 For that the imougned transfer order has been issued

with a malafide intention at the behest of vested interests.

5¢4 For that the impugned transfer order is diseriminatory
in-as-much as the applicant has been singled out to put for
sufferings.As such the impugned transfer order is violative

of Article 14 and 16 of the Constitution of India.

5e5 ¥herl that the impugned transfer order is bias imasmuch

as the same has been issued to appease some one by way of acco-
modating in the place of applicant at the behest of some vested
intersts,

Beb For that the impugned transfer order is bad in law inasmuch
as the same is hit double jeopardy since prior to issuance of the
transfer order initiation has been started to inflict minor punishe
ment and simultaneously impugned transfer order has been issued by
way of pundishment for the same cause of aetion that too at the mid
school session of the children as such the impugand transfer order
is not sustainable in law and liable to be quashed.

6.DETAIL REMEDIES EXHAUSTED

That the applicant respectfully states that he has exhausted
all other remedies open to him as provided under the rules prior to
approaching the Hon'ble Tribunal and now there is no other alterna-

tive and efficacious remedy than to file this application before the

Contd......7/4_
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Hon'ble Tribunal.Representation against the impugned transfer
order was filed before the Divisional Rly.Manager/Lumding,the
Respondent No.4,however,the same was disposed of vide order
dated 3.12.99(signed on 6.12.99)and prayer of the applicant

was rejected,

Te That the applicant further declares that he has not
filed any application,writ petition or suit regarding the ma-
tter in respectf of which this application has been made,be-
fore any Court or any other authority.of any other Bench of
the Tribunal nor any such application,writ petition or suit

is pending before any of them.

8.RELIEF SOUGHT FOR_:

ety

Under the facts and circumstances of the present case,
it is,therefore,most respectfully prayed that Your Lordsship
would graciously be pleased to admit this application,issue
notice calling upon the Respondents to camse as to why the im~
pugned transfer order dated 28410499( ANNEXURE~!)shall not be
rescinded and quashed,call for the records and after cause or
causes,if any,shown by the Respondents,hearing the éarties and
on perusal of the records the following reliefs may kindly be
granted -

861 The impugned transfer order issued by the Respondent
Nos4 vide No,E/39-20-3S/PVII(T) dated 28410,99( ANNEXURE~1)

may kindly be rescinded and quashed.

V 842 Your Lordsship may be pleased to pass any other order

or orders to the effect as Your Lordsship may deem fit and
proper.
8e3 Costs of the case,

9,INTERIM RELIEF SOUGHT FOR s

Furtherythe applicant most respectfully prays that

Contd.. 008/"'
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-8
pending disposallof this Original Application,the impugned {ransfer
Order dated 28410,99¢ ANNEXURE-1)may kindly kept abeyance.

10, This application has been filed through Advoecate,
11,PARTICULARS OF THE IPP :

i« I P O No. : 0G 456816
ij.Date of issue : 20,1.2000
iii.Issued from : G.P.O.,Guwahati,
ive. Payable at : G.P.O;,Guwahati.

12,LIST OF DOCUMENTS/ENCLOSURES ;

As stated in the Index,

:YERIFICATIOL N :

- I,SHRI KAMALA KANTA SWARGIARY,Dy.Station Superintendent,Ghy.
Railwa=y Station,N.F.Railway son of Shri Banshidhar Swargiary,aged about
45 years now under transfer to Jatinga Rly Station,do hereby selemnly
affirm and state that the statements made in this verification as well
as those have been made in paragraphs ‘7 Al 5 ,7
of the Original Application are true to the best of my konwledge and
belief and those have been made in paragraphs 4:'2 5 4 3,44, 4’5
4 6 4 7 4 Bfe true to #y information which have been derived from the
records and the rests are my humble submission before the mw Hon'ble

Tribunal,

AND I verify and sign this verification.

- G Cversp’®~)
1% o oK Koo et ,2’000
' SIGNATRUE OF THE APPLICANT.
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o DORTHEAST TRONTIER FAILWAY, T

/ DRM(P) 's 0ffica AMg.
/OFFICE QRIER. Dated = 28-10-99 °
) ) o o . ’ o
. : The follow ing transfcy anpd posting -oxdcrs are .. -
IEECd to take immedigte Gffect- ' -

1) . - Shri K.K.Swargiary,Dy.ss/GHY in scale sl 650Q-105 00 /-
who has been. ordereg to ¢ tmneferrcd and. pos ted.
at PNB as DY .SS vide this officec orxder No E /3520~
SS/PVII(T) datcd 2-2-98," is ‘hcrcby ‘trans fe rrecd .and
Rostcd at JTG as DY.SS en adminis tratise. ground.s"
on hils ¢XifTIng pay and scale vice Shri pi,Bipaul’,:
DY .SS/JTG ~ transferred e (1t m No . 2Hwk 29 ¢ Low) I,

2) . - - Shri P.BLPaul DY .SS/JTG in scale Bex B MR
Rs » 6500~ 10500 /= 4g hereby tronéferred andg postcd
at KTX as RG-DY ,SS at his own r¢queet on his cxisting
Pay and scalc vice vac ancy . . T

3) . Shri R.,K.prasad, Dy SS/JIRBM in sqalc Rsle65 00~10500/-
' © who h@e been ordcricd to be: transforrcd and postcd
at KTX as RG~DY~SS vidc this officc ordcr Noe.
ES-573 ~s (1) datcd 2-5~99, is -he by trangfgrrcd
‘and postecd at DJIB ac DY S on administyrative ground
on his e¢xisting pay and Scale vice vacancy .,

- " Transfcr pass, transferallowance gnd'join'mg time
: ar¢ admissible in the cascs of item No. 1 and 3
This iesuce with the approval of Cofpe tent authority,

.3

y .M na gér (p) ,
umding .

for Divis io) }
e M G F JRailway A,

NO'E /39~ 20~-55/pVI1 (T) | pated 28-10~99
Copy forwarded for information ‘and NceCcéescdxy action toi-
1) o Staff conccrned t hroie Prop¢r Chabnel’, . E
Y eSS< /GHY , ITG, KTX , BREM & DJBs They willéplcase advised this
"~ ... officc: when the above Changfs arxc given cffcct to.
3) . ss/pusl, ' R
#) QDAO/LMG. | o _
5) »SLDOM/LMG for in‘ormdtion Pledsc in reference to his of fice
N Note No.T'/Trans fer & posting/AM dt . 26-16-99. :
6) ' APO/GHY. , '
7) “SR,ARM/GHY ., | : .
8) « AM/BPB. ' . )
9) L0S/£T/Bill at Officec. '

10) . sparc ¢ opics for P/Casce and Xxxxkisnwxtiks T a‘ns'fcr

grant filc. K |
for Divis Lona l‘\j Manoge r (p) ,
HF .Railway/LYmding.

B W\\Z«\f




WAL e ' |
SRR A‘;‘i/ "\%LAGI - 0 Aooix it ~ 2
st N . P A

. - \\,7 e {/_\l/ ~ . \
) 9 L7 W o STANDERD FOTY o .11,
c &) T STANDARD vy PEbOLGNITM OF Cianca ORI THFOGING MINCR
S /\\/ FERNALYIEG LIS TI OR h (D) & (n) rULES - 1ceg |
5\(;3 . N. PRIy, : "
Place of 13(3.1.\19... DL o)/ Lot s office. | , -Date 26/10/99.

MEMOL N [y,

Shrj: K,,K'o 3&1{1‘@13 Ya .. S Dasdrncsion ~vﬁv33§3/‘§’lﬂtf‘@ﬁfa/@fﬁ?

EOf‘I 1¢e IR R Tch orking ) LY i 1s hereby Infsried thet

the undersigned Propose(s) to toke e ion ceednst hin under ule-171

of the Bly.Serv;:Jf‘:s(Discipline & Appeal)Rules 1$62., stitement of the
Cdmputations of mise conduct or misbehaviour on Whiich aelion is PTopnsed

to beo taken as nentiomed abave is enclased/aprended. )

4 oy ‘ ‘ |
2. Shri K.X. Squrginry ...1s herevy given an apportun ity
r}o neke such repreentation ng he ny  dsh to nmake against tho Proposa? .
The reprosentation, i SWoshondd e wkniteed te the wdorsigned within
10 days on Teceipt of this Memorsndup. , o

3" ~Shrt.l KoK St’twrgﬂn‘ry | fodls to suemit his representat ion
_with the perind specitied in Pore-2, will be preavod ¢t ho heos ne
feprisentation to nrire <nd Will ke linile to Pe rassed ogoinst

el KoRe Swwrefary — _rexparte,

4. Me receipt of chis Metiarandun sﬁ%\ﬁ@d be aclmnvledged by
. , M) : .
Shri g, g. Say rpinry . -

e S
(M.Po Mehtn )

8r, DoM/Lum ding
Signg tuaos .

T . O Nene & Rosignation of the
- : v Conpetent. Authority. .
cari  KoKe Stwrpin ¥¥s Dy oSS/PIntform/cHY ! v Anthor ity

: - e G 2 . ;-* - T UL R S
(Nane & designation or the Riy vsorvf‘qf};i’fg S8/ GHY -"“"‘ff“‘“m

4

SILVEEENT OF .., LEG.TTON .
. Bed Roll 48 an mperewn ¢ Pofenger amenity 4tem, to be ens: red
withent £1131 for AC Gonches of nlf Primry mintenance Stvign tming,
5626 DI GHY » Mnglere Rxpress which 1% GAY en 17-19-98, 19 such a
tmin of OH¥, I¢ hne been remr%@ﬁ tnt the tmin 1% W thent Lon g
-of the Bed Rell n¢ Gy, Indtmietions exist ¥ de joirt Procedure origy
4€.29/7/89 that there Should be"nbselutely ne fMilure 4o len d the bed
Pell® in the nemim ted ¢wmin "nd th1%, even 1f there 43 Miluve on
the prre o Cammerd R St PP, the trin Should not 9" unless the
fard ¢ eenfirmtien tm?: the Ded rell M8 been londed, There ms
been an A1l reund ilure, with the pasul tht the prsggncers hd to
“iffer witheut hed rells for thelrp entire journey stvetehing gver
62 hours ‘rem ONY to Murnlora, : :

While Shri K.K. Sawrgitry,une en uty Dy.SS/PintLform/GHY he fr4led
to ensure timely Jelivery of ®8 R rolls in nbeve train Nt an impertm ¢
Sttien 1lke OHY, Me 18 held reSpeniible for Such Irregularities,
Henea, he 18 ch’!rger‘? for neplect of Aty for vielntion of Mule Me,3.1
(211) & €411) of My.Service Contued Mle, 1966, .

(ﬁw | o
X,\QS// Q; ' (M.PeMentn)
&Q§ /3\ | Srom%ﬂ/m&imgo
3 i -

7N
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Super Specislity Hospital i Uoiaic ooav & Cardiothoracic Suraer.

TO WHOMSOE VER IT MAY CONCERN

It is certified that Mr. Bangsidhar Swargiary, 70 vears old.
Father of Mr. K.K. Swargiary of Maligaon is suffering from Hypertension.
Moderate aortic regurgitation. He needs regular follow-up in a well equipped

hospital.
.L /%/%4 /

- (DR AK. BORO) ~
SENIOR CONSULTANT & HEAD OF
'THE DEPARTMENT OF CARDIOLOGY

GNRC COMPLEX, DISPUR, GUWAHAT. 2S5AM. 1D~ 761 006
 PHONE : (0361) 561654, 566536, 567155, 567196, FAX : 0361.562465
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~

sub :- Appeal for cancellation of rransfer order ond £O
refain ot GiY station. '

Ref :- DRM(P) LIMG's office order NQ.B/39—20”SS/PVIX(T)
Dt.'28-10~99.

)
]
!
i
i
i
i

Sir,

Most humbly and resoectfully T pea to state t‘nsa
followlng fow Lines for your kind consideration and
f gvour able orders. ‘

That Sir, I have glven tr ansfer order from GHY
to JTG in the same scale and Pay viae DRM(P)"S of fice
order No. cited above.

“That Sir, all my three schnol going children are
studylng at Central Selool Maligeon. One of whom 15 a
Matric Candidate. Scssion ending e xamination of Central
School bi‘i ngn in the months of March cvery year. In the mid
geaaton Lt 1o Lmposnt ble Lo dart vonl, trateber e ber inomy
part for education of children. '

That Sy have, vl oveen e wronafer o opdern At
Jatinga where s;chodl ia not aveilavle. fhe 1ife of my
children and fanily will b» ruincd if I carryout at.

JTG Station. In meaxvkeo such d Crucial time ol huilding
up career my At rachment with & anily 15 highly neeessal e

That Sir, my ol e Lather who 1n Weurt vpatient
who is under tlo treatment sl teart soecielist b GHY meed
my regular 4t bachuent.

That Sir, 1 am belonging oo moar fanily nf ST
community, in terns of Rly oo 1Y letter M .-‘,',:‘.Iit/r;C’i‘/ 1-43/ 1
At. 24=12-85 circulated vide oot e No. E/£27/Regv/U/Pt 11T
‘dt. 10=2-86, I may be oonsidered [or retatning at my Pre sent
posting place.

That Sir, it would pe worth mentioning woere that there
are so many stabf in my capacity who are already order £nr
transfer from GHY €5 ot her aotabinn are” mer{orming thefr
duties at GHY. ™t in my cuase youx ave Losuing e snages v

spare e from HY.

ot de e o :'7/ R
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"-/-' {l Therefore, under the ¢iicuastanees cited alnove 1
/ request your honour kindly to consider my cane and review

v -
my transfer order and arranqgrd to retlaln at GHY. So that
I can attachee¢ with my family memkrr i.e. “at the time of
extreme need in buildfng carcer of my school going chilidren
' as well. as to serve .my age old father who is a about to
‘ heavenly abode and fecl oblige thereby.
%
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';',; | NORT“”ASE‘FéONTIER'RAILWKX;

_ ‘ _ . DRM(P) *s 0fficc AMG.
NolE8~185-%K (T) ' SR Datcd 3-12+99

.K Swargia ry , 88 /CHY

SS/GHY. |

Sub:~ Your applicatmn dt. .,-11-99 for review
.ef your transfecy ordcr to JTG ond vour
. retentien at GHY gadc r"fccd to SriDONM/LMG .

In rc fc rénce to your uppllf“’tlon on thc subjcct,
to inform You that your reouczt for revicw of your
trans fey ordcr to J1G and your retention. a2t GHEY hae not
brcn ¢ one ide red by thc comﬁ"g”"c?:‘nt authorlty"ﬁ_” SR

R BN i < e B

. HLnCc, you uIC adva.ccd to carry out your
trancfcr oxdér to JIG issucd under this officc ordécr

 No .E/39-2—~ S/PVI(T) dt. 28-10~29 immedictecly o

for Di%vié‘i" YIA\R?. oNandng(P)f

N,F Railwayjl s ing.,

' Ccmy to--

1% The "'Branch SC«’ rctary, AISCTI-EA/Guw‘,hati for lnfoxm’\tn"m

4. please in rcference to his lotter NoWAISCTREA/NE/
CGHY/11/99 dt, 6~11-99 addrcsscd to ADRM/L MG

2) SS/GHY H will pl

coec cpun_ shn Sv:a rgiery te .
‘ Cc,rry ou his :

transfey order to 1mncc1at( 1y

_.5:: .Rul XAy :mc

for D:L'v:Lq infal R % u.nJcCI(?)



